IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
SPECIAL BENCH

CP/CA. No. (IB)-219(PB)/2017
IN THE MATTER OF:

M/s SBJ Exports & MFG Pvt. Ltd. .... APPLICANT / PETITIONER
SECTION:
Under Section 10 of Insolvency & Bankruptcy Code, 2016

Order delivered on 06.09.2017
Coram:

R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

DEEPA KRISHAN
HON’BLE MEMBER (TECHNICAL)

For the APPLICANT / PETITIONER

Ms. Ayushi Singh, Advocate

For Axis Bank .-  Mr. Jogendra Singh, Legal Manager
ORDER
i) Learned Counsel for the Corporate Debtor namely M/s SBJ Exports & MFG

Pvt. Ltd. is present and it is represented by the Learned Counsel for Corporate
Debtor that already the Hon’ble Principal Bench in C.P. No. 659/2016 was
pleased to admit the petition filed by an Operational Creditor in the said company
petition and under the circumstances the petition filed by the Corporate Debtor
under section 10 becomes superfluous. Learned Counsel for the petitioner hence
seeks for withdrawal of the said petition. Taking into consideration the order
passed by the Hon’ble Principal Bench in C.P. No. 659/2016 and the request of
the Learned Counsel for the petitioner in the above company petition the same is
allowed to be withdrawn.

ii) Representative of Axis bank is also present it being one of the financial
creditors and submits that already the claim of Axis bank has been filed before
the Insolvency Resolution Professional appointed by the Hon’ble Principal Bench
in C.P. No. 659/2016. The same is also taken on record and the petition is
disposed off in terms of Paragraph (i) of this order.
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